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| TEM NO. 33 + 71 COURT NO. 9 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C) No(s). 30803/2016
(Arising out of inpugned final judgnent and order dated 04/10/2016
in CMAP  No. 22910/ 2016 passed by t he Hi gh Court 0] Judi cature at

Al | ahabad)
BRAHM PAL Petitioner(s)
VERSUS
STATE OF U. P. AND ORS. Respondent ( s)
(with appl n. (s) for exenption from filing clc of t he i mpugned
j udgnent and exenpti on from filing OT. and interim relief and
of fice report)
W TH

SLP(C) No. 30906/2016
(Wth appl n. (s) for exenption from filing cl/c of t he i mpugned

j udgnent and appl n. (s) for exenption from filing OT. and Interim
Relief and Ofice Report)
with

SLP (C) No. 31992 of 2016
(Wth appl n. (s) for exenption from filing cl/c of t he i mpugned
j udgnent and appl n. (s) for exenption from filing OT. and Interim
Relief and Ofice Report)
Date : 28/10/2016 These petitions were called on for hearing today.
CORAM :  HON&#39; BLE MR, JUSTI CE KURI AN JOSEPH
HON&#39; BLE MR JUSTI CE ROHI NTON FALI NARI MAN

For Petitioner(s) M. Sanjiv Sen, Sr. Adv.

M. Shiv Kant M shra, Adv.
Hara Prasad Sahu, Adv.
F. 1. Choudhary, Adv.
Ranbir Si ngh Ahl awat, Adv.
Kam esh Kumar M shra, Adv.
Pranaya Kumar Mohapatra, Adv.

SSSS5

For Respondent(s) M. Ravindra Kumar, Adv.

2
UPON hearing counsel the Court nade the foll ow ng
ORDER
| ssue notice, returnable in four weeks.
The Land  Acquisition Col | ect or is directed to file an
Affidavit as to what are the principles followed in deternining
t he conpensati on. It shall be specified in the Affidavit as to
whet her t he procedure under Secti on 26 of The Ri ght to Fair
Conpensati on and Tr anspar ency in Land Acqui sition
Rehabi litation and Resett| enent Act, 2013 has been f ol | owed.
The particul ars of t he cal cul ation shal | al so be furni shed in

the Affidavit.
The Affidavit shall be filed within four weeks from today.

(Jayant Kumar Arora)
Court Master (Renu Di wan)
Assi stant Registrar



